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IN THE CENTRALY ADMINISTRATIVE TRIBUNAL

NEW DELHI

{.A. No. 8_5/89 198

DATE OF DECISION __ 29-1-1992 .

_N.Venkata Remana ____ Petitioner

Mr.V.Rajs Gopala Reddy Advocate for the Petitionerts)

Versus

The Supe'rint':er_}gl_e__gl: of Post Offices, Respondent
Rejahmundry. and 2 others

Mr,NR.Devraj Advocate for the Responacu(s)

The Hon’ble Mr., R LBALASUBE AMAN It : MEMBEE (Admn, )

The Hon’ble Mr.. C.JLROY : MEMBER (Judl,)

L.
2.
3.
4.

Whether Reporters of local papers may be allowed to see the Judgement?

To be referred to the Reporter or not? N

Whether their Lordships wish to see the fair copy of the Judgement?

Whether it needs to be circulated to other Benches of the Tribunal?
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD
0.A.No,85/89 Date of orderi: 29,1,1992
BETWEEN, - |
N.Venkata Ramana .. Applicant, L
AND |
: 1
1, The Superintendent of
Post Offices,
Kajahmundry Division, l
Rajahmundry - 533 101, : l
2. The Assistant Superintendent,
of Post Offices, o ' l
Rajahmundry Division,
Rejahmundry - 533 101, L
3. M.Satyanarayana, .« Respondents, L
a
- - |
Counsel for the Applicant s Mr,V, Raja Gopala Reddy.,
. Nék'QnMkaf
Counsel for the Respondents s Mr,NR, DevraJJ&ﬁdLLy&c
N - i
CORAM 3 {
HON'BLE Mr,R.BALASUBRAMANIAN : MEMBER (Admn, ) o
HON'’BLE Mr,C,J,ROY ¢ MEMBER (Judl,) Q
’ \
, _ N
(This Judgement is dictated by Hon'ble Mr,R.Balasubramanians
. |
Member (Admn.) on 29.,1,92) o _ :
|
‘When the case was called on 24,1,.%92 neither the
, |
applicant nor his counsel was present and this old case was
' |
|
posted for dismissal today, When the case was called again
today the situation is same ané hence the Bench dfcided to
W “éiséée the case on merltstavailablek‘ Mr, NR Devraj, Advocate
/

for the respondents argued the case,
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2. The applicant who had only passed the 7th class,
was working as a substitute EDDA at Ilakolanu Village.

When he was sought to be replaéed by a regular incumbent,

he was aggrieved and represented to the respondents. Not
veing successful, he has approached this Tribunal through
this application with a prayer seeking a direction to the
respondents to appoint him as EDMC/DA, Ilakolanu against the

vacant post of EDDA,

3. Thé respdndents have filed a counter affidavit
opposing the admission, It is pointed out that the
applicant has only passed 7th standard and does not fulfil
the minimum educational qualification required under the

rules for the said post.

4. In view of the above, we find that the applicant
is not eligible for that post. The 0.A. is, therefore,

dismissed with no order as to costs,

. W
( R.Balasubramanian ) ( C¥J.Roy )

Member(A). Member{J) .
i v«
e s “
o ) . s
Dated: 29th Jan., 1992, T
Dy.Registrar(J)

(Dictated in the Open Court).

1, The Sugerintendent of Post Offices,
e Rajahmundry Division, Rajahmundry -533 101.
2. The Ass%stant Superintendent of Post Offices,
joahmundry Division, Rajahmundry - 533 101,
3. One copy to yr. V.Raja Gopala Reddy, Advocate,
3-5-942,. "Shri Mayee", Himayatnagar, Hyderabad.

4. Onecopy to Mr. N.R.Qevraj, Addl.CGSC. CAT.Hyd.
5. One spare copy.
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IN THE CENPRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH AT HYDERABAD

THE HON'’ELE MR. Lz/’fdf' A  V.C.

THE HON:BLE MR.R.BALASUBRAMANIAN:M(A)(r\

HANDRASEKHAR REDDY':

THE HON'BLE MR.T
M(JUDL)

t—  AND 5
THE HON'BLE MR.C.J.ROY s MEMBER(JUDL) Y

Admiitted and inter:m directi>ns
issged.

’3 . ‘ Disppsed of with directions.
' ' pismissed Lo v

/ , Dismigsed as withdrawn

/ . Dis ésed for Déf,mlt.

. Orderéa/ Rejected”

No order as to eosts. o™
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